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ORDER 

  It is submitted that the reply has been filed by the contesting 

Respondent. 

 The learned counsel appearing for the Central Commission 

undertakes to file Vakalatnama today and submits that he will be 

filing the reply with reference to some aspects within one week.  

Accordingly, he is permitted to do so after serving copy on the other 

side. 

 Post the matter for hearing on 24.09.2013

 

.  In the 

meantime, it is open to the learned counsel for the Appellant to file 

the Rejoinder after serving copy on the other side. 

   (Justice Surendra Kumar)      (Rakesh Nath)       (Justice M. Karpaga Vinayagam)  
            Judicial Member            Technical Member    Chairperson  
 
ts/av 


